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CENTRAL ADNINISTRATIVE TRIBUNAL 

CU'TAHATI BENCH 

C.A./D(L(NO. 21 \ 	 of 2001 

11.1.2002 DATE OI DECISION 

Dipánkar Deka 

Mr P.K. Tiwari and Mr B.D. Konwar 

VERSUS 

The Union of Indiaand others 	 RESPcTT)rI(S) 

Mr J.L. Sarkar, Railway Counsel and 

M A. Chakraborty 	 ADVCCATE 	TFiI: 

RE SB ON DENTS 

TRE SNSLE MR JUSTICE D.N. CHOWDHURy, VICE-CHAIRMAN 

THE NON BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1 	Whether Reporters of local papers may be allovqed o see J 
the judgrnenf ? 

2 	To be rai'erred Lo the Rpor 4:er or not ? 

3 	hether their Lrdships viish to see the fair c op' of the 

judonent ? 

4 	theth.er the judgment is to he circulated to the oher 
penches ? 

Judment delivered by Hon 1 hle Vice-Chairman 

APPL ICANT ( s) 

Al V(. uAr P(: Ii APPE ICANT s) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.21 of 2001 

Date of decision: This the f/January 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Dipankar Deka, 
Village M ajarkuri, P.O .- R a m dia, 
P.S.- Hazo, District- Kamrup 	 Applicant 

ByAdvocates Mr P.K. Tiwari and Mr B.DKorrwr.:, 

- versus - 

The UnionofIndia, through the 
Secretary, Ministry of Railways, 
Government of India, 
New Delhi. 

The Executive Director, Establish m ent, 
Railway Board, 
N e w Delhi. 

The General Manager (Personnel), 
N.F. Railway, Maligaon, 
Guwahati 	 Respondents 

By Advocates'Mr J.L. Sarkar, Railway Counsel and 
Mr A. Chakraborty. 

(\ F, T F' F, 

CHOW DHURY. J. (V.C.) 

Admission to the Vocational Course on "Railway Corn mercial" 

for the academic session 1996-97 for N.F. Railway was made pursuant 

to the selection made by the Recruitment Board. Amongst the selected 

candidates in the list, the name of the applicant appeared. The course 

was started for the academic year 1996-97 in Faculty Higher Secondary 

School, North Guwahati. As per the norms the students who pass the 

vocational course with at least 55% marks (45% marks in case of SC/ST) 

in the subject of Railway Corn mercial Working as well as in the aggregate 

were to be offered appointment in the Railways as Corn rnercial Clerks 

'or Ticket Collectors. The applicant appeared in the examinatin in the 

year 1998, but could not come out successful. He again appeared in the 

next chance through improvement examination in the year 1999 and got 
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compartment. Subsequently, he claeared the compartment in the same 

academic year in 1999 with the required percentage. The General Manager 

(Personnel), N.F. Railway, Maligaon by his com munication No.E/252/EDN/18 

Pt.11 	(T) dated 15.12.1999 	requested the 	Board 	for dispensation 	for 

appointment of .  Vocational Course on "Railway Commercial" (VCRC for 

short) candidate. The full extract of the corn munication is reproduced 

• 	 below: 

"Shri Dipankar Deka who had joined the Vocational Course 
for 	Railway 	Corn mercial, 	appeared in 	the 	AISSE 	examination 
in 	the 	year, 	1998 	and 	could 	not 	come 	out successful ina& 
much as that his percentage was below the prescribed level. 

Again, 	he 	appeared 	in 	the 	betterment 	examination 	in 
the 	year 	1999, in 	which 	he 	got compartmental. Subsequently, 
he cleared in the same year i.e. in 1999. 

Railway 	Board's 	letter 	Nb.E(W)95ED1-8 	fy. 	27.10.95 
stipoulates that a student who had failed or has been placed 
in 	compartment 	or 	who 	did 	not 	obtain 	the 	requisite 	marks 
in the first attempt 	may 	be 	offered 	appointment only if he 
obtains 	the 	required 	percentage 	of 	marks 	after 	clearing 	the 
compartment or improving, the position in the main examination 
conducted in the next acade mic year and not later. 

In 	the instant case, 	Shri 	Dipankar 	Deka failed in the 
• first examination in 	1998, 	appeared in the second betterment 

chance 	in 	1999 	and 	got 	compartment, 	which 	he 	cleared 	in 
the same year. 

In the instant case, Shri Dipankar Deka, in fact, passed 
the 	examination 	with the 	prescribed 	percentage 	of 	marks in 
the second chance, if the compartment is taken as an integral 
part 	of the 	main 	examination. 	Otherwise 	also, 	it 	would 	not 
be fair to debar him 	from job on the premise that he could 
not 	pass 	the 	better m ent 	examination 	in 	one 	stroke 	because 
any candidate appearing for betterment will keep on calculating 
his 	own 	perceived 	percentage 	with 	each 	passing 	paper 	and 
if he feels at the end of the last but one paper that his is 
a borderline case then in the last, paper unless he is sure of 
scoring very high he 	will like to drop and earn an intentional 
compartment 	so 	that in 	the 	next 	and 	last 	chance 	he 	can 
improve his percentage 	with 	more • preparation. In other words, 
the 	compartment is 	such •cases 	should 	not 	be 	viewed 	as 	a 
failure. 	It is a 	well calculated 	and intelligent 	action 	of the 
candidate - may be in ignorance of the Railway rules. 

• 	 In 	the 	above 	back-drop, 	the 	Railway 	feels that 	Shri 
• Deka 	should 	not 	be 	denied appointment on the 	ground that 

he 	cleared 	the 	examination 	in 	the 	second 	chance 	with 
compartment.-. 

What is 	more, 	it is 	experienced 	over the 	years that 
the 	gradual 	induction 	of 	VC R C 	candidates 	in 	the 	Railway 
Service, 	as 	a 	front 	line 	staff, 	there . has 	been, 	in 	fact, 	a 
qualitative 	im prove m ent in 	the 	services rendered 	to the rail 
users. 	And in this context also, it 	would 	be 	desirable not to 
lose Shri Deka's services as a Railway employee. 

Board 	are, 	therefore, requested 	to 	consider the 	above 
impact 	and 	allow 	this 	Railway 	to 	absorb 	Shri 	Deka in 	the 
Railway Service." 
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The Railway Board by its corn munication dated 24.1.2000 informed the 

General Manager in turn that the applicant could not qualify and clear 

the prescribed percentage of 	marks 	at the 	second 	attempt, therefore, 

he was 	not eligible 	for appointm ent in 	the 	Railways. 	The aforesaid 

information was communicated to the applicant from the office of the 

respondent No.3 vide- communication dated 14/21.2.2000. Hence this 

application assaIling the legality of the order of the Railway Board as 

arbitrary and discr minatory. 

The Railway Board delineated its poliäy as to the number 

of chances those are to be given to failed candidates in Clause (12) for 

improving -his position to get appointment in the Railways. On the strength 

of the meeting of the Monitoring Corn mittee in Vocational Course in 

Railway Corn mercial held in the Ministry of Railways on 17.10.1995, the 

Railway Board corn municated the same vide letter No.E(W)/95ED1-8 dated 

27.10.1995. The relevant part of the said letter reads as follows: 

"No. of chances to be given to the failed candidates 
of Class XII for im proving position to get appointment on 
Railways. 

Vocational Course in Railway Corn mercial is a job-
linked course and its main objective is to have recruits with 
better academic standard, spirit of service, discipline and pride 
of profession in the public image categories of Co.m mercial 
Clerks/Ticket Collectors. The aim is to 'Catch them young'. 
Railways being the employer have every right to fix the 
minimum standards required by the candidates. 

CBSE representatives mentioned that CBSE now 
provides only one chance for im proving the position viz, in 
the main examination held in March/April of next academic 
year. 

It was decided that a student who has failed or has 
been placed in compartment or who did not obtain the requisite 
marks in the first atte m Pt ifi ay be offered appoint m ent only 
if he obtains the required pcercentage of marks after clearing 
the compartment or improving the position in the main 
examination conducted in the next academic year, and not 
later." 

In course of hearing the learned Railway Counsel placed a 

copy of the corn munication dated 24.1.2000 sent by the Railway Board 

to the - General Manager (Personnel), N.F. Railway. The said corn munication 

indicated that the Board exa mined the matter in detail. A ccording to 

the Railway Board the applicant did not qualify and clear, the prescribed 

percentage.......... 
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percentage of marks in the second attempt and therefore, he was not 

eligible for appointment in the Railways. The Circular of the Railway 

Board, undoubtedly, covers the case of those persons who hve failed 

or have been placed in compartment or did not obtain the requisite marks 

in the first atte m pt, those person also are to be offered the appoint m ent 

provided he obtains the required percentage of marks after clearing the 

compartment for improving the position in the main examination conducted 

in the next academic year. As would appear from the narrations made, 

the applicant could not succeed in the first examination that was held 

in 1998. He appeared in the second betterment chance in 1999 and he 

got co m part m ent, which he cleared in the same year. 

Mr P.K. Tiwari, learned counsel for the applicant, contended 

that the applicant as a matter of fact passed the examination with 

prescribed marks in the second chance. The compartment is to be treated 

as an. integral part of the main examination. The respondents in a most 

illegal fashion sought to deny the scope of employ m ent in misinterpreting 

the provisions of the policy. Mr Tiwari contended that there was no 

justifiable ground for refusing e m ploy m ent to the applicant despite the 

fact. that he cleared the examination with the prescribed percentage of 

marks in the second attempt. 	 - 

The learned Railway Counsel, stoutly defending the action 

of the respondents, stated that the Railway Board acted strictly in 

conformity with the professed policy and in the circumstances the 

application is liable to be dismissed. 

The area of controversy is confined to the interpretation of 

para 2 of the minutes of the meeting dated 17.10.1995 as a whole. 

Vocational Course in Railway Commercial is a job-linked course and its 

main objective is to have recruits with better academic standard, spirit 

of service, discipline and pride of profession in the public image. The 

entire aim is to 'catch them young'. As an employer the Railways fixed 

minimum standards required by the candidates. As per the policy 

the Railway Authority decided to provide one chance for improving the 

position......... 



position in the main examination conducted in the next academic year 

and not later. In the first atte m pt the applicant could not clear. In the 

second attempt the applicant passed and imporved the position of the 

main examination conducted in the next academic year in the compartment. 

The Railway Board by its corn munication dated 24.1.2000 held 

that the applicant did not qualify and secure the prescribed percentage 

of, m arks at the second attempt. Therefore, he was not eligible for 

appointment. The validity of the said order is now under challenge. As 

mentioned in the corn munication of the General Manager dated 15.12.1999 

addressed to the Railway Board, the applicant did not obtain the requisite 

marks in the examination held in 1998. He appeared in the main 

examination conducted in the next academic year (1999) and obtained 

compartment, which he cleared in the same academic year. As per the 

guidelines prescribed by the Railway authority a candidate who did not 

obtain the requisite marks in the first attempt is to be offered appointment 

only if he obtains the required percentage 	of 	marks after clearing 	the 

compartment or improving the position in the examination conducted in 

he next academic year and not later. The applicant obtained the required 

percentage of marks after clearing the compartment in the next academic 

year. As per the policy a candidate may be provided with the opportunity 

for im proving the position conducted in the next academic year. The 

applicant obtained the required percentage of marks in the examination 

held in the next academic year, but in compartment. 

There is a system of holding compartmental examination in 

the C.B.S.E. The term compartmental comes from the word 'compartment', 

a noun. By compartment it means 'a partitioned-off or marked-off division 

of an enclosed space or area; a division of a railway carriage; a division 

of anything" (Chambers Dictionary). According to the Webster's Encyclopadic 

Dictionary of the 	English language, 	it means part or space 

Unabridged marked 	or partitioned off, 	separate room, 	section etc'. Compartmental 

is adjective which means divided into compartments. Compartmental 

examination is an examination held in segment, piece. It is a portion 

of.......... 
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of the main examination. A portion or segment is an essential ingredient 

part of the whole/main examination. The N.F. Railway Authority tightly 

pointed out in its communication-dated 15.12.1999 that the compartment 

is an integral part fo the main examination. The Railway Board excluded 

the result of the compartment examination while holding that the applicant 

did not qualify and secure the prescribed percentage of marks in the 

second attempt. It seems the Railway Board fell into error in its cognitive 

process and missed the true meaning and import of the term 'compartment'. 

True meaning is to be distinguished from the actual meaning as well as 

literal meaning. Actual meaning 'is to be inferred from the language when 

it is read in a particular context, whereas true meaning is the meaning 

carried by the language when it is' read in the light of its proper context. 

In constructing the statutory provision one is to be guided by the 

established norms of interpretation, "Because interpretation", as observed 

by Reed Dickerson in "The Interpretation and Application of Statutes", 

"is by definition concerned with the ascertainment of true meaning, and 

because true meaning often differs from literal meaning or actual meaning 

or both, r&i.ance on either of the latter without reference to proper 

context is likely to subvert effective corn munication." 

Upon reasonable, fair and equitable construction of the 

provisions mentioned in the policy, we are of the opinion that the applicant 

passed the examination with prescribed percentage of marks conducted 

in the examination held in 1999, and therefore, the applicant was eligible 

for appointment mt he Railways. 

In. view of our aforesaid conclusion the order dated 14/21.2.2000 

based 	on the Railway 	Board's letter No.E(W)99ED1-8 dated 241.2000 is 

unsustainable in law 	and accordingly the same is set aside and 	quashed. 

The respondents are directed to take appropriate action in the light of the 

decision rendered and pass necessary orders forthwith. 

The application is aflowed to the extent indicated. No order 

as to costs. 

( K. K. SHARMA 
) 	 ( D. N. CHOWDHURY 

) 

ADMINISTRATIVE MEMBER 	 VIC E-C H AIR M A N 

nk m 
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O.A.No.) 	of 2001 

BETWEEN 

Dipankar Deka, Village flajarkuri, 	P.O. 
Ramdia, P.S. Hazo, District Kamrup, PIN-
781102. 

Applicant 

AND 

Union of India through the Secretary, 
Ministry of Railways, Government 	of 
India, New Delhi. 

The Executive Director, Establish-
ment, Railway Board, New Delhi. 

The General Manager (Personnel), N.F. 
Railway, Maligaon, Guwahati-li. 

Respondents 

DETAILS OF APPLICATION 

- 	1. PARTICULARS 	OF 	THE ORDER 	AGAINST 	WHICH •- THE 
APPLICATION IS MADE 

The present application is directed against, the 

letter 	No. 	E/252/Edn/18 	Pt.IJ(T)-98-99 	dated 

14/21,2.2000 issued by the General Manager (•P), 	N.F. 

Railway, •Maligaon intimating the decision of 	the 

Railway Board contained in its letter dated 24.1.2000 

to the effect that Applicant could not qualify and 

secure the prescribed percentage of marks at the second 

attempt and as such, he is not eligible for appointment 

in the Railways. 

2. JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of 

the instant application for which he wants redressal 



\ 

17  J. 
- 2 

- 

is 	well within the jurisdiction of the 	Honble 

Tribunal.. 
	 I 

3. LIt1ITATION 
	

1~~ 
The applicant further declares that the 

application is within the limitation period prescribed 

under Section 21 of the Administrative Tribunals Act, 

1985. 

• 4. FACTSOF THE CASE 

4.1 	That the Applicant in the present case had joi ed 

the Vocational Course for Railway Commercial 	VCRC) 

after the regular process of 	 The course was 

s t ar t ed for the academic ye 	 Faculty Higher 	

( 

Secondary School, North GuwT. The studens who pass 

the vocational course with atleast 55% marks (45%- marks 

in case of SC/ST) in the subject of Railway Commercial 

Working as wel I as in the, aggregate were to be offered 

appointment on the Railways as Commercial Clerks or-

Ticket Co 1-4 otors. 	The Applicant appeared in the 

exa-mination in the year 1998 and could not come- out sccessful inasmuch as his percentage was below the 

prescribed limit. The Applicant appeared again.in  the 

betterment . examination in the year 1999 in which got 

compartmental. 	The-Applicant subsequently -cleared the --- 

compartmental 	in the same year i.e. in 1999. 	Railway. - - - - 

Board's - letter 	No. 	E(W)95ED1-6 	dated .27.10.95 - 

stipulates that the students who has failed or has been - - 

placed in compartment or who did not obtain the - - 

requisite marks in the first attempt may be offered 

appointment only if he obtains the required percentage 
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ire  

of 	marks after clearing the 	 ving 

the 	position 	in the main examination conducte 	the 

next academic year and not 	later. 	In the present 	case, 

p 
Applicant 	failed 	in 	the first 	examination 	in 	1998, 

appeared 	in the second betterment chance in 	1999 	and 

got 	compartment 	which he cleared 	with 	the 	required 

percentage 	in the same year. 	Since the compartment 	is 

taken 	as 	an 	integral 	part of 	the 	main 	examination, 

therefore., 	the Applicant passed 	the 	examination 	with 

the 	prescribed 	percentage 	of 	marks 	in 	the 	second 

chance. 	The General 	Manager 	(Personnel), 	N.F. 	Railway,' 

Maligaon 	in his 	letter dated 	15.12.99 to the Respondent 

No. 	2 	stated that it would not be fair to 	debar 	the 

Applicant 	from 	job on the premise that he 	could 	not 

pass 	the betterment examination in one attempt 	because 

any 	candidate 	appearing for betterment will 	keep 	on 

calculating 	his 	own perceived 	percentage 	with 	each 

passing 	paper and 	if he feels at the end of 	the 	last 

but 	one paper that his 	is a border 	line case, 	then 	in 

the 	last paper, 	unless he 	is 	sure of 	scoring 	very, high, . 

he 	will 	like 	to 	draw 	and 	earned 	an 	intentional': 

compartment so that in the next and 	last chance, 	hecan 

H 	improve 	his 	percentage with more preparation. 	It 	was:.. 

also.stated 	in the 	letter that the compartment in 	such 

cases 	should not be viewed as a failure and should 	be 

treated 	to be a well 	calculated and 	intelligent 	action 

of 	the 	candidate. 	However, 	despite 	the 	aforesaid' 

letter, 	the 	Railway 	Board 	vide 	its 	letter 	dated 

24.1.2000 	rejected 	the case of 	the 	Applicant. 	The 

contents 	of 	the aforesaid 	letter were communicated. 	'to: .' 

the Applicant by 	the General 	Manager 	(P), 	N.F. 	Railway, 	. ' 
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Maligaon vide his letter dated 14/21.2.2000. Hence the 

present application. in brief, the present application 

involves the interpretation of the Railway Board's 

letter dated 27.10.95. 

4.2 	Tht pursuant to the notice dated 11.11.95 which 

was advertised in various prominent dailies, 	the 

Railway Recruitment Board invited app] ication5 from the 

eligible candidates. for admission to the vocational 

course on "Railway Commercial" for the academic session 

1996-97 for N.F,Raiiway. 

4.3 	That pursuant to the aforesaid notice, the 

Applicant submitted his application and after the 

regular process of selection which included written 

examination and the viva voce test, the Applicant was 

selected against the unreserved vacancy. The select 

list contained in the notice of the Railway Recruitment 

Board dated 17,7.96. In the gelect list, the name of 

the Applicant was at Si. No. 18 against the 20 

unreserved vacancies. 

Copy of the notice dated 17.7.96 is annexed as 

ANNEXURE-A/i. 

4.4 	That as a result of the selection of the 

Applicant, 	the General Manager (P), N.F. Railway, 

Ma! igaon vide letter dated 23.7.96 invited the 

Applicant to report to the Senior Personnel Officer (W) 

in Chief Personnel Officer's office, Maligaon alongwith 

necessary documents on or before 5.8.96 for the 

vocational course in the Railway Commercial to be 

9- 
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started for the academic year 1996-97in the Faculty 

Higher Secondary School, North Guwahati. 

Copy of the letter dated 23.7.96 is annexed as 

ANNEX URE-A/2. 

Nd 

4.5 	That the vocational course in Railway Commercial 

is a job link course and its main objective is to have 

recruits with better academic standard, spirit of 

service, discipline and pride of profession in the 

public image for categories of Commercial Clerks/Ticket 

Collectors etc. The aim is to •catoh them young". AE 

per the norm, the student who has failed or has been 

placed in compartment or who did not obtain the 

requisite marks in the first attempt may be offered 

appointment only if he obtains the required percentage 

of marks after clearing the compartment or improving 

the position in the main examination conducted in the 

next academic year and not later. It is also provided 

that the students who passed the vocational course at 

at least 55% marks (45% marks in case of SC/ST) in 

"Railway Commercial Working" as well as in the 

aggregate are to be offered appointment on the Railways 

as Commercial Clerks or Ticket Collectors. 

4.6 	That on completion of the course, the Applicant 

appeared in the AISE Examination in the year 1998 in 

March 1998, but could not come out successful inasmuch 

as his percentage was below the prescribed limit. 	The 

Applicant again appeared for next chance 	through 

improvement examination during 1999, but he got 

compartment in Economics. The Applicant, subsequently 

'cleared the compartment in the same academic year i.e. 
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1999. The Applicant not only secured the required 55% 

marks in aggregate, but in the subject of Railway 

Commercial Working also the Applicant secured 61% 

marks. 

The mark sheet of AISCE, 1999 	alongwith the 

result of compartmental examination held in the 

same year is annexed as ANNEXURE-A/3 colly. 

4.7 	That the Vice Principal of the Faculty, Higher 

Secondary School sent his observation dated 4.9.99 

alongwith the extract of result sheet of AISCE (HSS) 

Examination 	of the Applicant, to 	the 	competent 

authority. 

Copy of the observation of the Vice Principal 

dated 4.9.99 is annexed as ANNEXUREAL4. 

4.8 	That when the case of the Applicant was not 

considered I or appointment the Applicant approached 

. wrote 	a letter dated December 15, 1999 to 
	the 

U 

Respondent No. 2. 	In his letter, the Respondent No. 3 

while stating the case of the Applicant gave 	a 

• 	reference of Railway Board's letter dated 27.10.95 

enclosing a copy of the minutes of the monitoring 

committee on vocational course in Railway Commercial 

•  held in the Ministry Railways on 17.10.95 wherein it 

was stipulated that the student who has failed or has 

been placed in compartment or who did not obtain the 

requisite marks in the first attempt may be offered 

appointment only if he obtains the required percentage 

of marks after clearing the compartment or improving 
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the position in the main examination conducted in the 

next academic year and not later. 

By placing reliance upon the aforesaid letter of 

the Railway Board, it was urged by the Respondent No. 3 

that since the Applicant passed the examination with 

the prescribed percentage of marks in the second chance 

	

if the compartment is taken as an integral part of the 	LI 

main examination, therefore, it would not be fair to 

debar the Applicant from job on the premise that he 

'could not pass the betterment examination in one 

attempt because any candidate appearing for betterment 

will keep on calculating his own perceived percentage 

with each passing paper and if he feels at the end of 

the last but one paper that his is a border line case 

that in the last paper unless he is sure of scoring 

very high, he would like to drawn and earned and 

intentional compartment so that in the next and last 

	

chance, he can improve his percentage with 	more 

preparation. 

Copy of the letter dated December 15, 1999 is 

annexed as ANNEXURE-A5. 

Copy of the covering letter of the Railway Board 

dated 27.10.98 and a copy of the minutes of the 

monitoring committee on vocationa.l course in 

Railway Commercial held in the Ministry of 

Railways on 17.10.95 is annexed as ANNEXURE-A/6 

cot ly. 
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4.9 	That in this connection, ref 

letter of Ministries of Railway dated 20.5.94 issued by 

• the Desk Officer, Establishment (Welfare), Railway 

Board reiterating that appointment may be offered to 

the candidates who were either placedon compartmentor 

who could not secure the prescribed percentage of marks 

on their clearing the compartment and securing the 

• prescribed percentage in the subsequent chances given 

by CBSE for taking the examination. 

Copy of the letter dated 20,5.94 IS annexed as 

ANNEX IJRE-A/7. 

4.10 	That, however, the Applicant was communicated 

the decision of the Railway Board contained in its 

i e tt er od a t ed24.1.2000 by the Respondent No 3 through 

his letter dated 14/21.2.2000. In the aforesaid letter, 

it was stated that NRa il way Boards vide their letter 

No. E(Wj99/EDI-6 dated 24.1.2000 have informed that.ybu 

could Eot qualify and secure the prescribed percentage 

of marks at the second attempt and as such, you are not 

eligible for appointment in the Railways." 

Copy of the letterdated 14/21.2.2000 is annexed 

as ANNEXURE-A/8. 

4.11 That the aforesaid communication prima facie is 

contrary to the instructions contained in the minutes 

of the monitoriflg committee on vocational course in 

Railway Commercials held in the Ministries of Railways 

on 17.10.95. The same is also contrary to the 

instructions contained in the Railway Board's letter 

dated 20.5.94. The instructions contained in the 
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minutes of the monitoring committee on vocational 

course in Railway Commercials makes it clear that a 

student who has failed or has been placed in 

compartment or who did not obtain the requisite marks 

in the first attempt may be offered appointment only if 

he obtains the required percentage of marks after 

clearing the compartment or improving the position in 

the main examination conducted in the next academic. 

year and not later. It is, therefore, submitted that 

the decision taken by the Railway Board is contrary to 

its own instructions in this regard. 

4.12 	That the Applicant in the present case passed 

the 	compartmental examination with 	the 	required 

percentage. The compartmental examination is always. 

treated 	to 	be the integral part of 	the 	main 

examination. The Applicant secured the required 55%;. 

mar'ks in aggregate and he also secured the required 

percentage of marks in the subject of Railway 

Commercial Working. Hence, there is no just 	and 

sufficient reason for denying the job to the Applicant. 

4.13 	That 	the Applicant files this 	application 

bonafide for securing the ends of justice. 

5. GROUND FOR RELIEF WITH LEGAL PROVISIONS 

5.1 	For that the decision of the Railway Board is 

contrary to the instructions contained in the minutes 

of the monitoring committee on vocational course in 

Railway Commercial held in the Ministry of Railways on 

17.10.95 and the same is also contrary. to the 
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clarification issued by the Railway 

dated 20.5.94.. 

5.2 	For that the decision of the Railway Board is 

unreasonable and arbitrary. 	The Applicant 	having 

cleared the compartmental examination with the required 

percentage is entitled to get the suitable job. 

5.3 For that the compartmental examination is treated 

to be an integral part of the main examination. The 

Applicant cleared the compartmental examInation in the 

first attempt. Thus he cleared the main examination in 

second attempt with the required percentage of marks. 

Therefore, the Applicant fulfills the required norms 

for being appointed. 

5.4 	For that the Railway Board failed to appreciate 

• 	the fact that the Applicant could not pass 	the 

• 	betterment examination in one attempt because any 

candidate appearing for betterment will keep on 

calculating his own perceived percentage with each 

passing paper and if he feels at the end of the last 

but one paper that his is a border line case, then in 

the last paper un!es he is sure of scoring very high, 

he will like to draw and earn an intentional 

compartment so that next and the last chance he can 

improve his percentage with more preparation. It is 

submitted that the compartment in such cases should not 

be viewed as a failure as it is a well calculated and 

intelligent action.of the candidate. 
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I 
That the Appi icant states that he has no other 

alternative . efficacious remedy except by way of 

approaching this Hon'ble Tribunal. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT .: 

The Applicant further declares that no other 

application, writ petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Hon'ble Tribunal nor any such application,, writ 

petition ore suit is pending before any of them. 

RELIEFS SOUGHT FOR 

8.1 	Direct 	the 	Respondents to 	
give- suitable 

appointment to the Applicant as 	Commercial 

Clerk/Ticket Collector in the Railways. 

8.2. 	Pass such other order/orders as may be deemed 

fit and proper in the facts and circumstances of 

the case for securing the ends of justice. 

INTERIM ORDER PRAYED FOR 

in the facts and circumstances of the case, the 

Applicant does not pray for any interim relief. 

10 ....... 

The Application is filed through Advocate 

I 
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11. PARTICULARS OF THE I.P.O. 

I.P.O. No. 	: 	5 

Date  lo I  I V, O-S A- 

Payable at 	Guwahati. 

12.. LIST OF ENCLOSURES 

As stated in the Index, 

V E R I F I C A T 1 0 N 

I, Dipankar Deka, aged about 20 years, son of Shri 

Uniesh Chandra Deka, Village Majarkuri, P.O. Ramdia, 

P.S. Haze, District Kamrup, do hereby solemnly affirms 

and verify that the statements made in the accompanying 

application in paragraphs' 114'3 

J . 	

are true to my knowledge ; those made in 

4'I0 being matters of 

records are trueto my information derived therefrom 

and the rest are my humble submissions before this 

Hon'ble Tribunal. Annexures are true copies of the 

originals and I have not suppressed any material fact, 

And I sign this verification on this the i6 	day 

of January 2001 at Guwahati. 

9VTOS- M. 
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DATED : 17-07-96 

ub - 	Aomj6zion to the Vocational Loure on 
''Railwo v Corinicrci 	U  for 	tic Accjern c 

Board"s ;: 

;t 

 

Oi Written E>aintjar11(:)2-96 
of viv a -VOCO Tt 	.Q 10.-9 to 20-06-96 	I 

0. 
of Rdnel Approved 	 : 0-07 -•96. 

Tt 	Recruj triierit. 	'FJnrd 	t3n,ht i has:nrrII;ji 	t hp 
"Imu lun 

to t.ii VQCj1C)-I Coursein LlthrL1" 
for 40 (forty) vacancies (U-20, SC-6, ST-3, 

L-1i1 +Dr.'the cadrnicyar 1996-97 
"W O —VOcet6sts were i d froffi 15 6.96 to 20.6.96 ani thi 	Rtcrui tinnt Eojrcj 

rrd a pne1• of 00 (eih,ty) candidates i.e. 40 (turty) (UR-20, 
6. ST 	DC-11)  enliitno.  in the MAIN Lit and 40 (forty 

	

fR-20, SC-6,T-1ST-3, QBC 1L)J.th..the WAITING L.1 	..... . - 

1'he. following condidates whose Roll No. are given below recomIended to the 0enerl F1na9er (P), N.F. Railway, JLB_.EJIT. 

MjN PANEL: 	20 CAND1DgS AGAINST U.R,. VACANCY 	
0 	

0; 

• 	MERIT .... 
LL i0. 	NAME. 	 POSITION 	REMARKS 

010451 %AJU 60601 	 1 

	

2. 	810266 	'TRIEHU0AN SAH 	 2 	 •00• 34015 	,UMARI N1KITA 	 3 

	

'4. 	040126 	V'HIMANSHU RANJAN 	 4 
0 , 	 S  

	

66 	
810138 /AMI.T KU1AR 	. 	 5 810261 	:., LAXMI::SAH ........ 	

... 810187 . .\JAYANTA EARMAN 	 7 	 . 840154 	•P'YP3'T'OTIHANDIQUE 
 

	

9, 	810450 	PRASANJIT IHOWMIK 	 9 	
, 

	

10. 	810171 . 	AN-IRBAN SENGUPTA.:. 	io .:.. 

	

1. 	010121 	'EEPAK KHAREL 	 11 
 

	

12. 	810448 	''RUN KLJMAr. PANDEY 	42 

	

1.13. 	610092 	'ISS PANKAJA SEAL  

1... 
UJ1T KUMAR SEN 14 •w; t 	P' blOOe4 

10752 
,JANTOSH KUtIAR CHOUDHURY 15 j'' 

ii . 	'.. 	1 4 
KUMARI SEEMA 
N I T 'fAt Wit J LiA 	DAS 

15 
1 	, 

1013 494 PANKON DEKA . 
19. bi2i i11 	 UDI-'AA 16 20. 810145 IYUSHKUMAR SARMAH 17 

Conttj... 	2/- 

Fo 

0 -L 

:, 	
w\VcR 'ei2e, 
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LI 

coritd.. . 3/- 

CAO  ~co—, 

vs 

I,  

/ 

Jv\VAJ\ 	2LZe'. 

NDU)IES AUAINST S;C. VACANCy 

'.. 	 I. NAME 	
. POiTUN 	REMARKS 

RUMI 	Nii(Ij1)F 	/' 

'4. U0029 
.. MITHUN RU? 	—, 

620027 
. 	 KAUSH.U<.ROY  

4 

6. 20142: MI8B., 	HEMANbI 	UAIKI 6 . 

4. 

MIN PANEL,.: 
3.CANDIDATES AGAINST S.T. VACANCY 

ROLL NO. MERIT 
NAME. 

.-. 	 POSITION REMARKS 

830(>5 

------ --- -----------..- 

.swADH1N:sojw 
1 2. 630( SHARMILA. LANA V1 	fl)C 

0034 SUFAPkAVA SARANIA 	-' 3 

1 -" 	 -. --S---  - 

- 	 I- 	 - - - 	 -. 	 ...- * * 	 - - 
 *.. - -. - -. - -------------------- 

MA1N PANEL : 11 	CANL)I:DA -I'ES A6A1Nr 	UDC VACANCY 

ROLL NO. 
MERIT 

NAME 
- 

POSITION REMA}<S 

840132 
. VISHWANATH PRASAD 

2. 40137 SNEHLATA KUMAFI 2 
J(jJ 	1.'IjRU(jI lAIN 3 4 

HhMNrI 	£(UhAII 

P AIIP I 	1'AN1 	NATH 	 - 

4 

SOOR I 	( 	P(-UL 	cvoc. 
':. vvc j I TEN1A 	::jl1cR 	YADAV 

FRANAL 	. 	I5HNU 	-' 	

c 
a 

. o. 	HUNEMUL 	I SLAM 109 8 
MAHESH 	I-. 	MAHATO 

1 4 ,4 FATII 	L)AS 	
. 9 

i. 



1' - 

A ' 	 .. 

 --- ---------- - - ---------- _ 
MERIT 	' 

NO . NAME 	' 	POSITION 	REMARKS 

bL)V1 	JHGRIT DA3V 	 18 
81027+-....-:SUSM1TA--DUT'TA 	 19 
81o2ea'- MISS ANITA THAKUR 	.' 19 

• 	S1QQ VLI.-THOWMIK . 	 20 	. 	 .-.- 
81O26 . MUKUT SARMA 	. 	20 

V' 	20 
810312.:' 	MANISHKUMR 	 ' 	21 	' . 

KYAMELIA.. DUT.TA 	 22  
810188 	DIGANTA 'K1J1AR BARMAN 	. 23 . 
	 . 

.810414. 	ANUPAM PRIYADARSHI'J' 23. 
510140 	DULAL MAJUMDER 	Qi 	24 	' 

190 	KAUSHAL KUMAR FANDY 	24 	' 	•. 
CHANDAN FORAH 	 . 24  

31 0340 	JAYANT ,UM/R 	 25 

166 	IPL6 	DEY 	 26 ' 

E 10 t5 	UI PU BMRMt 	 27 

X1PLAB L)E 	 25 
510192 	RATAN ACHAJEE 	 . 28 
B10432 	SUBIR SAHA 	 . 29, 

krA 	UI 0EV  

fTING LIST 	•6'CANDI0(-iES AGAINST S.C. VACANCY 

--, 
	

MERIT 	 ,. 	.. 
RUUL NO. 	NAME 	. 	 POSITION 	REMARKS 

----- 

FJ2O134 	SRI KRISHNA KANTA BAISHYA... 	7 
L. 	520043 ' DEEPAK RAM;  

520072 	SRI SATYAJIT KR. BISWAS 	 B 
2() 12b 	SRI RAJU MANDAL 	' 	. 	5 	 • 	. 	• 

B20077 	SRI PRANJAL DAS 	 9 

1 	TES AGAINST .  s.T. JJ 	- L000  
MEkI I 	 , 

ROLL. NLi.. 	NAME , 	 . 1-OSI lION 	REMARKS 

--- °. 
830030 	• SANJIB KACHARI 	5 	 • 

• 	530080 	•MALA LYNDON 	.. 	 . S  

• 	 • 	
0 	

ontd... 4/- 
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11MARKSSTATEMENT 	 : P 

I. 	

• ALL Iw 	SENIOfl SCHOOLCERTIFICATE EXAM!N 	1999 	 H; 	' 4 	Name DIP ANK AR DEA 	
POHNC. 3205200. 	. t1 Father's Name UMESH DEFA 

fTISchooI 	9999 PFIVATE CANDIDATES 	

' 

TAINED 

--I rM 	---ETOTAjL IN WORDS c 	- UUzt_ 

a 	 ............... — - -• 

TM . 	 3F 	Abbreviations 
AD 	

Abst in the Subject 	 flcsuU 	COMPTT EX : 	1 - 	Exempted 
FP 	 31Pii Fail in Practical 
FT : I 	, 	3R1F1 Fail in Theory 

Delhi 

Datj 	
9515 	

Cc -''z•- 
.............. .. . ........- 

.................. 
 • 

TfT1 

-..*. 

L 
S 	 - 
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MARKS S1AFLME ur 	 - 

	

içJ 411(f( 	T•fI 	' 	 j ALL I N DIA 	SENIOR SCH)I (FI 1 Il• ICAI I [Xfi 	 572) 
Name flPA<R UEKA 	 1'lfq Roll NO32020O f dlfT M Father NafncJMEI1 DECó 

Ir1 School 9 9,99 PRIVATE CANDIDATES  

MARKS OBTAINED 
tW4 SUECT 	

.; 	 11'OSITIONAL 
fiAt 	tOTAl It I 	p 	 GRADE 

030 tCONIM1C 	 053 XXX  033 	FIFTV THREE 	l
cl 

--- 

.,--.---.---.-.-.-' 317M Y4 :Abbreviators APPEARED FOR FIRST CIeNCE COPT1E37 AR fiiii 	 Abs 	in the Subject 	Tf 3ir'1 Result 	PA EX : - i Exempted 	 / Zi1ir3r31TITkI Fail in Practical 
FT :ff 	TAT Fail in Theory 	

\_ 
Dolhi 

Tj f  f-n Datod 	31—O-99 
orimm e t 	

3 
...... 

1)1~ v V/V~W~m 
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3 0086182 TT1i 	fii 	'r 	AN"' ,  N­   i,,,XU kE- 
QNTRAL BOARD OF SECONDARY EDUCATION 

___ 

3NTM MARKS CrAFEMENT 
, 

I  

'1l?i 	II 	•. 	'l'bI. 
.A,LL 	INDIA SENIOR SCHOOL CERTIFICATE EXAMINATION, 

, 
1998 	CHO  

1 	. 
.flAiui- flIii 

. 	 . 	.' 
NAME 	 ' rjr. ji.r 	

ROLLNO 

coDr 

-------- --- 
"'q 	SUBJECT' 

'-s  _ _ 
Mi\RK 	013 tfhT'JED c r.r4. 

POSITIONAL 

'1JUfl JT flWAYCW1flER •P'l 
I)LAI TOThL IN WOfl13 GRADE 

.301 ENGLIsH CORE XX XX 36 THIRTY SIt D2 030 ECUNori1c 	 . XX XX ZF TWENTY FIVE  
04 EUSINE 	STUDIES XX XX 22F TWENTY TWO 

' 	E 
AcCOUNTANCY XX XX 24P TWENTY FOUR 

hO1 RL' COMM :W0RNG 14 36 5OFT FiFTY 	' E 502 PH?. : 	HEALTH EDUCA 
GOUNDCOUFSt . 

• 	. 	.1. ,L 	•'j' 	"'I'... 

FAIL, 
if 	T' 	•Pbbievtjons 	'. 

aiIinp;acticI 	 tht 	 * 
I 	 F uin Theory 	j Oily hi Subjeds ii VOlirq pr ctiiiI 	iITu 	flfl 

Ajj1J in corrip trtrnoiit it cxirrtnhiori 

II • ' ••  
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- of eat 	 of AIs 	
ntjofl show19 

1' 	-
o cndidt Ppred for 	

EKm. in th nt 
Cadmic Yer1999 	 \T 

but cIear through 	
in th same ademic Year 

 against 

 - 1999 	 •1 
- 	 1 sz. 	J N A U E 	

Suec 	
Oinai % to 	son Ithob 	

% to Maks Tota % to aSiQ Rcqe pSKARK S  

	

• 

	

neot total See 	
as per docume 

of 	
'Fori 	

pcescnb if any 

j 	I 	
, 	 1998 	1998 	

comp 	Ompf % Of 

j 	

Exam 	Exam Riy's 
" 	I 	

1599 

2 	
4 	5 	 6 	

8 	9 	10 	
12 	13 	14 	15 	15 	17 	18 
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2iPAR DEKA 	 UR 	1996-1998 . 	
FAL- 	

Dark 	
toso eeCl 

00 

- 	

Eomcs 	
•: 	6flMPr) 	 53 	 ass

V.  4 	
22F - . 	 -• 	

4 F 	
- 	61 	. 	

Aftac 	aden* ar açn main 5tarn Cl 
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691 	y CoWo 	 5O 	
SI 

I 	

Drkarymay 
: 	 - 

	

1E7 	31.3 	..' 	242 	 - 48.4 
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Re 	()j,,efl, of Calf&dwe on VcaI/o,,,/ col,rsc 
iii Iiii.iJj cJPnrncrL-,a/ 

/./lz
Dia,iA-ap Deka uizilep 

Itc a 'z'//faie of 1996 - ha/c/i aizd be appeadforBo va,n/j,aijoiz in Ma,th 1998 hut Jz/Ied Again 
e ap/)eadp)p hex, c/ia/ice I/1ig/ 

Eranu,,aijo,, duerig 1999 hut got 
Conipanme,,, Aiic' szthseqzienilp he C/ea/ flue 

)/ulparineuzi in i/ic 

aca Je,njc year 1, e. /99 11 'ou/dspeakf,, li/s 
inarkv/,e- (wpy ehiclosed) JYzozigh the 

ca/id/date got acac/cn,/ca/ hue leg/re cOzne hzii qi1a/icaiio,,J, ra/lI1'ajvjob zaider 'ocahionals,,,j, is to he cv1zsided by the ad,,, th /sira/ioiz ofrai/;iczr li/i/p ce/yj/1j IZQPIIZS 072Q1 
/ I be//eref,,,, die al'a,/ah/e pa/rc I/ia! 1/ze corn/.p,n,e,,( Exanzinao,z is no being laken /izto accoi,ffl as next chance bitt i /)ar/ ?f main 

St'anz of 

exa,n/na/jo,, in Ihadefl/k.l.eacc. 	
din'ct/ves/,,, Rathi 	Roan! Enc/ose p/evefi,zd 'lie copies I?a//I,'alP /tj 

letter i\. E(J S9ED/ - 13 JI Ii dated 20.5. P4fmn, Sr' K 
Sizankar Dçk Q//j r Evii. (ii /fa ,r and 

ira 2.3 ofMi,zijies of/lie O/!/!eing coinmillee urn/er Raihvays Bi Refenc
e 
 No. E(iv) 95 EDI- 8daied2Z 10. Y5fivni Sri 1. I'i I 

kuit1 /1 Dicior 

Ew. (re/fa as well as feller N E(w) 97 ED! 
- S /zIe12 2. 98fiu Sri PV. 

Kunzaran, Dy. Di,cIor Esti. Ovelfa,) 10 G1t I (p) A' F R/l in lie /i/zi of 
a;)po//z/n7e,?,f() rocaf/o,iaf C?)/kIida/es. in rai/u-ç 

Vicprjncj 1. 



)c'JRC 

.dliii 	 .5 	;esirt1\ 
3 11',M 1 04, ''ii 	_l 	781 011 

	

? 
) 	

GCflERJU MANAGER (PrnsoNrILL) \( 
Northen ;t Finn ir i;,iIw;iy 	 9 

M i I t in I1I, I 1 	i'iit,iii - Th! U I I 
No. 	2.1l)N IS r.0 (1). 	

Dccmbr 15,1999, 

To 	
., 	- :- •,, 

1i ,Ki i L,il, 

	

iV' I 	I'1Oi IisU  
tI\ry l•LiIiLl 	 :- 

R 	- 	 iFoa I' 	p 	 ca,iditI:itv 1/ 
Thu 	'u,ik,ti I kh, '.Iiu liid jinicd the VociiiluIHtl 	' oiite lr Jitilw;iy ('oililnelcpal 

arrare,I in the !l-1 exanurmi ion in the ycar , I 991 and could not come out successful ina much as that 
his perccntae wa below the pi escri bed level. 

2 	Acain, he irpe:iicd In lire heuciruent eX:iminiition in tire yrar 199. in which he got 
L'onrpailmclital 	tiIe(IucritI, he -lt'rrred it iii dw nme year I:g, in 1999, 	 - 

l<ailway lo:ird' Jiiter I-Jo lW)sI:I )i- di 27.10 95 stipulates that a stiid'irt who has tiuled or 
}i: bceii jliiccd Iii LiitiJailfliCflt or who did. iKt obtain the requisite marks in the lust attempt may be 
ul Fered a) ointment only ii lie obtains the ". ing the COmpartment or 
improving the position in the main examination conducted in the next academic year and not later. . 

- 	In the iiistiiiii c;sc, Sun i)ipankar J)tk 1iiled in the fist euminiition in 1998, iipperwud in the second henerment chne rn 1999 and 	compartment, which he cleared in the same year. 

- L S.  in the instant case, Shn Dipan1 urPekt4in fact passidthe.(eSunaticln ith tht. pru..ribd 
pITLInI rie cit marks in the second chanc, f th cpmpartrflent 1eis'mn ingru( part of the in un .\I j1rt fl Ott,er i 'rlo it would riot b4 fq ro debar hrq fr-am jo1n the pTefnist. tint he could not 
pass the better-merit examination iii one stroke:bccause apy. 	idàtjpaning I i bcUermeiri. will keep 
on calculating his own perceived peicentligo With each passing paper mid if he Fee s at the end of the trust 
but one paper '.it his is a borderline cage ihen in the Inst paper unless le is sure of scoring very high he 
will like to drpp'and earn rinentional con'iprt1mnt aci that in thu ni4 nnr.l hint uhnnua 1w QUP% 
ht percentage with more' ptclimUon,. III 'ther woids, the compartment in such cases should not he 
vicwd as a hulure It is 3 well calculated and intelligent action ol' the ca 
the Railway rules. 	

tididate - may be in ignorance of 

	

' 	 ' 	- 	,4- 	- 	
' 	-, 

- In the above hack--drop, tIri kariway I els that Shi'i I )ekn shodid not he deiried ilppointcnt on - 
f the gr000¼l rh;t h' eL'ri ed tire 'xi,riniiri iii the second chuce with conrpiutnienL 

7 	\Vhm 	mar.'. it is e:p' enced over the years that jhe tradnal ind-iction nt V( RC candidates in 
hi: l'.:iil':-j 	i 	i 	hunt lie 	ill, lliic ii; icci, in 1(1, ii (ltIlItitvt 	iiliIiIveiiI( - iit iii the r;civiccs7 

	

J 	IcilkJeid  to the mu 1l.- ;c u:, And ill thus C(IIiLC,1 iii: ), it would he dcsiitild lint to Jose Shii I ckns sCrvico% iS a kallwa\' empkivee. 

	

I 	;iil ;ji' it 	r:l',iu ii' 	u--;tuol 	iii Ouiiu,idei (Iii, iihtwti luupect iiad itliow Iliiui Riiilny to nboitr 

• 	 An w I' r:nl is r'uuestnd 	, 	r: :• ' 	- 	- 	

L 

	

- I 	
For Oct uti M inigu (Pcrsonnd) 

N 16 

	

Ir1aligaoi, 	- 

-.1• 	•' 	- ....-'-.-'-'-................ 
. 	------- 

W\V1kT' m-\ 
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1f 	MINISTRY OF IidLW11YS 

( t 11 	t1"( 1 11AII.IVAY )it.\ilt) ) 

	

(4 ç1.mj I n•ii000i, 1it 	 19 

	

liuityan, 	I)IhIi 100011 daIcd 	27. 10 	5 

u ii • p 	t: 

i 1  IiiI 	:u:;r 	/tlow 	1)11111 

Jijijut lJ1L1Uttt1Y (And)/ 	 f. 

C B . E./Itow DL1hI. 

Pul', h t y, . Itnrii 
Ptrecttr/VOCutiOflal Traii'ii1tt 	 I  
,hopn1. 

Shri H.R. Shorita, 
DiroctOr(Aci1ornic) 
Ct3 	/low D)1hi. 

Shri C. 1). 	Jli,iruiiu, 
Educntl. tnal Uffitcr/V, 

Dour Siro, 

tths —  ' oe,tti'n,il C',tiruo in Ltrttlwuty CnrnOroi,l - 

hAiUto of thu ou U itj ol' thu Muni turl 'q 

Ctiuunit too bold on 176 10.956 

- 

•1 	
ind1y find 0flClOtiOd1l(1,Z'OWitlF fr ,  O0PY- -",0 f~ -- Ul0 minuton of 

,&tiona the MonitorinC Coinmittoo On ¶ocl 4(.QUfi 	 ro 0 i,rthilay Cu orcial 

hold in the Niniotry of RailwRyB on  
1 4 

Yours foithf'ully, 

-',.j 	 'ç• 	 4 
'c 4-ifW- 

: , ( A #V#Mo ;4ttf ) 
(Welfare) 

• 	 Copy for information and  

nocosuary action tot 

AM Chiof Poruonnol 0fficoru of 
• 	 Zonal Raiiwnyu. 

All'PrinciPnlO of Schoolo whoro 
VCItC jo conducted. 

All Chairmem/RailIsay Recruitment 
Boarda iho corduct Entrance Test 
for VCRC. 	. 	 ,. 
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UA 9911OF-RC411  

wiIB(- QE 	L--' EQ 	
ZQ Qi 

' Shr 	
G. Ramakri51n 	AdViS 	(Staff 	RailwaY )'  

board. 
B.P. hafldelWal. Chairman/C6SE.  

prof.  Director EStt./Ra 

Shfl 
P.O. LahaflPal, ExeCUtVe  
oard. 

ri 	
,R' Gupta, Joint secretarY'' 

rreCtOr Estt.(W01f0) 

A.V.M. KuttY, 	 .- - 

RailwaY Boards 

Sh 	Sh.arma, 
Education off icer(V)/CB 

P.N. kumarafl, Desk 	
fflcer EStt.(efare)1.. 

R11WaY Board 	
.: 

	

VOt1 	T 

	

prof. A.. Hisfa, 
DlreCt0n/ 	

rainlQ' 

BhOP1 and Shr H.P. sharma, olrector(em/oa 
end the.Meet g 

could not att 	
..h 	.: 

	

.1 	 ,. 
fl welco Z th outeet dviSer(St

ed the members 

to the Meet1n9 He mont1° that dri theCOUrse0 
COndUCt of Vocti0nal course In RailWY CQmmerC 

certain issueq have crOPP 	
UP which needed imediate 

solut0fl. 	
ThS eetiflY was accord1lY convefl0d for 

diSCUSS1Ofl 0f these issUe3. The points discussed and 
- 

the deCiS0 	arrived at 
	

Meetifl9 are as undr- 

/ 

. 	1njsIOfl Qt 	
§Q1 	..E(\g3jJ 

Shri\ Suresh Kumar DubeY 
Wh 	 the 

 

entrance examinatofl held b RRB/ A11ah 	
, •.: 

5jon to Class XI of the Vocational 
CoUIS3 

Commerci 	
was not given admiSS 	

bY the Govt. ComPOS 

te(MOd8l) Co-Edfl Sr. Sec. School! Delhi on the grounds 

that h had 	
studied English s a 5UbjeCt 

fl class 

X.nglSh 	s not a 01u0rY 
stibjeCt in class 

X 

condtjct 	bY the 
u Board, but 

examination 	

it 	S a.

for
C 	' 	

1 P 

compulsory

1.2 	The 	
felt that in VieW of. poliCY of 

the Goverfl1flIt 	
o make the'. 0fiCi 	lanUa9e more 

popular, 	
not- he apprCtPr 	

to denY Shri DUbAY 

/ 

1 

4 	
I 	- 

b \ \ IgkJ 	eQ 

.. 



... 

drnissjon to the Vocational Course. It was noted 
Srj Dubey has qualified in thcc Entranie Examinatn which included 

rrnt1yss qxpig inod thnt thøre was 
no rule which prohibited the student.s from studying 
Enljsh at plus two stage even though one may not have offered English in Class X. Shri Dubey may be admitted 
in the school since he is prepared to study Engljsh. 
It was, therefore, decided,that CBSE will settle the 
issue of Shri Suresh Kumar Dubey's acmission in Class 
XI in consultatio,-  with the Principal of the school. 

2 	 gf cbiac. to be Iven to he failed dates o ci 	.0 iL •: ___pvinposjtjon o 9et 
PQ..iflt.rept on 	 ' 

2 1 	Vocational Course .in Railway Commercial is a Job-linked course and its ma1nob,ectjver 	to t  have recru'it with c4ttnr 3rT flUrci,' 8rir1t _.Q.f Service, discip1ne and pride of profess'ion 
in t h e public 1 r,geçator1eS of Commercial Clerks! Ticket 

Collectors 1  The im*.is to t Catch.thm young'. Railways 
beingthe emp1oy(.ir'hav every righ. to fix the minimum atdardrøqir by.  thcr1cjt, 

2.2 	C3E reproonttlyos mentjor\ed thtt C38E now provides 'only . one chance for improving the position 
viz, in the mai examination held in MarcJjjp, of next academic year.' 

2.3 	
It was decided that a student who has failed.  or has been placed in compartment Qr...Who 	not obt th requTTc, marks in the first attempt 	Yooferod dppoifll rncnt rj1 	iF hc, nhti ln 	I h 	rwiu r OCI 	)ron ofrFRf.'l'an 

t 1151  P 0 q 1 lonihemfl--t ion C 
nex aca emic year, and no .. 	

a er. 

3 ati.pii QL 	jc ns 	 h_Lb,j ' gual 	'g 	bQ eii. LaQr. than page in
1. 

3.1 	As per the notifjcation 	issued by RR8s 
students who would be appearing for the Xth class 
examination of a recognised Board during the current 
academic year may apply for the Vocational Co'rse in 
Railway Commerci1. It.  is implied that the stucjnts are 
appearingin the Xth class for the first time. Ms 
Anarnika 	li13aed Lh class examintoi1oU 	Board 
in 1989 and Intermediate from UP Board in 1991. 	She 
appeared for Class X of the Bihar Board in 1991 . 	She qualified in the entrance examination for  

.Th 

1/ 



S. 

I 	I' 

-d  A, 	A/ 
- 	 c)/LJjfl1EtYi 	)J 	I tJJ)II ( 	Ihfl4.'] 

MINISTRy OF RLI LWI( (ith I M2.N'JULJtYA) 
• 	 •(niiu';1y no,'rw) 

(W) 891D.. 	(V 1  IZI) 	Now r3h, dntnd 70•5.1 1994 m  

&V. I 'he General Managers 
'ill. Indian. Railways 

Subi Vocational Course in Railway commercial — 
Jppointment on R1i.woys of candidates 
successful in Supplementary examinations. 

Students who pass the Vocatjonal Course with 
at least 55% marks (45% in case of SC/ST). in 'Ri1way Conu-nerci.61 
Working"as well as in the aggregatearetobe offered: appoint.. 
mnt on the Rallwaym as CommerciAlCrcn or ?Lo]ct CQ2.tor8. 
J question has been raised in this conneetio:r whether students 
who clear the Course thrcxxgh Supplementary examinations may I 
be offered appointment 1  it is clarified that appointment may 
be offered to the an 

ercentage ____ 	
age 	th 

Ofl 
5res?ribed percent_ineaubs9urETrancei3 15E or 	

. 	 V 

(This disposes of'Northern Railway's letter 
No. 220E/1878/pt.Iii dated September, 1993). 

2. 	 Hin3j version will follow. 

K. SH/iNKhR 
Desk Officer, Estt, (Welfare) 

Jliiwy rrnnr.i, 
NO>E(W)E39 ED1_13(Voj. III) 	 New :txlhi, dated 2015.1994. 

Copy for information to Principals 0f 811  9 schools 
where the Vocational Course is being conducte. 

Copy for information to the Railway Recruitment Boards 
h1lahabd, Bhopal, bombay, Calcutta, Guwahati, Gorakhpur, 
Macras, Ptna, S 	 V 

COpy to CPOs of all Zn nal Ra ilw ay s for i n f on t ion • 
Shri 1i.R. O.ipta, Jt. Secret.aLy (;co&', C13SE, IP Fstate, 
Now Delhi, 

K. S1-WNKJR ) t. 
Desk OffIcer, 	 re) 
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q tH  
	OCfjo of the I 	

'I 	 C• 	 4,j 

	

4 	Gorr1 Mrrior(p) 

	

. 	 Gu.1ti_i 1 
NO. P/25 2/ TPhi/ 10 Pt, II( T) -90-99 Dtod 	2000 

To 
biri Di- 1xr!lr DOluh , 
0/0 hrj Urno1 Oh. Dokc, 	 - 
Viii. Mj'.rkxri, '. 	

. 	 . P.O. Rcudi, 	
I 	 I P.i. Ji3o, K.mrui, 	 . - 

iii— 731 102 	 'i.• 	I 
I 	I' 	•• i 	-I 	 t 	 I 

	

1 	.I 
• 	• 	

Sub: IPpoifltmont fVCRp cand.idate. " 

ailway Bordt s vide t1ir letter No.E(W)99/ • 	 ED1-8 dtd. 24-1-2000 hvo infonnod that YOU could not qu.ify z.fld $ocure tho proscribed percento 
• 	 O 	 LY tlxo 2 	tonflt amc'r uo 

il.ble ior ppoiiibnt in the Railways 	- 	-; .....-. 
• 	 This.j £or your infon1ion 1)leo.  

.( S.  Chzkraborty 
• 	 -L/ 	

APO/T 	. 
for Gorerl Npr (P)/MIa- •-• -- - 	 -- 	

-•- 
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In The Central Administrati 

Guwahati Bench : : Guwa 

i! 

c..tra! Adm 

Tribi9CT 2 WI 
1T 	fr 

ti. Guwahtj Bno 
LE 

O.A. NO. 21/2001 

Sri Dipankar Deka 	- 

- Vs.. - 

Union Of India & Ors.. 

In the_matter of : 

Written Statement on behalf of 

the respondents.. 

The respondents in the above case 	most 

respectfully beg to state as under 

fl  

1. 	 That the respondents have qone through the 

original application and have understood the 	contents 

thereof. 

2.. 	 That 	the. resprdents do not admit 	any 

statement except those which are specifically admitted in 

this written statement. Statements not admitted are denied. 

1 .3. 	 That in reply to the statements in paragraph 

4.1 it is stated that the applicant joined the VCRC caurse 

in the year 1996-97.. He appeared in the AISSCE main 

examination in the year 1998 but could not come out 

successful in the said examination.. He secured only 31..4Y 

marks whereas minimum pass mark prescribed by the Railway 

Board is 55". (45 in case of SC/Si).. Thereafter the 

applicant appeared in the betterment examination in the year 

1999, in which he gt compartment.Subsequently he cleared 

• the compartment in the same academic year i.e. 1999 with 

total 55.8% of marks.. Railway Board by letter dated 27.10.95 

stipulated that a student who has failed or has been placed 

in compartment or who did not obtain requisite marks in the 

\ first attempt may be offered appointment only if he obtains 

\ 
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the, 	required 	percentage 	of 	marks 	after 	clearing the 

compartment, 	or 	improving 	the 	position 	in 	the main 

examination 	conducted 	in the next academic year, 	and not 

later'. 	Since 	the 	applicant could not clear the 	exami'nation 

in 	the 	second attempt in the year 1999 	( 	in which 	he got 

compartment 	) he was not appointed 	in the Railways. 	It is 

also 	stated that the case of the applicant was referred to 

the 	Railway 	Eoard 	by 	GM(P)/Maligaon's 	letter No. 

E/252/EDN/1S!Pt.fl(T) 	dated 	15.42.1999. They 	after 	careful 

examinat.on 	of the case communicated b'y letter No. E(W) 99 

EDI-8 dated 24.01.200 that the applicant 	is not eligible 'for 

appointment 	on the Railways since he could not qualify, and 

secure 	the 	prescribed percentage of marks 	at 	the 	second 

attempt. 	Accordingly 	the 	same 	was 	communicated 	to the. 

applicant 	by 	letter No. 	E/252/EDN/18/Pt.II(T)98-99 	dated 

14.2.2003. 

4. 	. That in reply to the satements in para 4.11 to 

4.12 the respondents reiterate the satciments made in para 3 

above. 	 .. 

That in the facts  and circumstances of the dase 

the application 'deserves to he dismissed with cost. 

Verification  

- 

	 ....................... ,ILJorking 

as 	. . . L ........... .............. . ,4\I.F.Rly, hal igaon, 	do 

hereby verify that, thestatements made in the paragraphs 

to 9 are true to my knowledge. 

Guwahati 	. 	, . 	 . 	. 	Signature 

/2001 


